GOVERNMENT OF INDIA
MINISTRY OF FINANCE
DEPARTMENT OF FINANCIAL SERVICES

RAJYA SABHA
STARRED QUESTION NO. *143
ANSWERED ON —20/12/2022

Recovery of loans by the Banks

*143. SHRI A. A. RAHIM:

Will the Minister of FINANCE be pleased to state:

(a)  the number of loans above ¥ 100 crore that have been given annually by each of
the Public Sector Banks over the past three years;

(b)  the number of these loans that have become non-pertorming in the same period

by each bank and the recovery status of these loans;

(c)  how many cases invoking SARFAESI Act, are there in each of the Public Sector

Banks involving loans above ¥ 100 crore annually over the last three years; and

(d)  how many cases invoking SARFAESI Act are there in each of the Public Sector

Banks involving loans below ¥ 100 crore annually over the last three yearsr

ANSWER

THE FINANCE MINISTER
(SMT. NIRMALA SITHARAMAN)

(a) to (d): A statement is laid on the Table ot the House.
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Statement for Rajya Sabha Starred Question no. *143 for 20th December 2022,
regarding “Recovery of loans by the Banks” by SHRI A. A. RAHIM, Member of

Parliament

(a) to (d): As per inputs received from Public Sector Banks (PSBs), the information on
number of loans sanctioned above Rs. 100 crore along with number of such loans which
turned into non-performing asset (NPA), and the information on number of loans Rs. 100
crore and above and below Rs. 100 crore where SARFAESI action was invoked, for the
period from 1.4.2019 to 30.9.2022, are attached at Annexure 1 and 2, respectively. Further,
PSBs have informed that total amount of Rs. 297 crore was recovered from one NPA
amounting Rs. 297 crore, which turned into NPA out of loans sanctioned above Rs. 100
crore during the period from 1.4.2019 to 30.9.2022.
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Annexure 1

Number of loans sanctioned above Rs.

of which, number of loans which turned

Banks 100 crore NPA

FY19-20| FY20-21 | FY21-22 {H1FY22-23 | FY19-20 | FY20-21 | FY21-22 |H1FY22-23
Bank of Baroda 622 615 679 243 0 0 0 0
Bank of India 30 59 47 27 0 0 0 0
Bank of Maharashtra 44 53 52 24 0 0 0 0
Canara Bank 275 212 182 279 0 0 0 0
Central Bank of India 26 41 53 35 0 0 0 0
Indian Bank 138 115 118 02 0 0 0 0
Indian Overseas Bank 58 21 54 31 0 0 0 0
Punjab National Bank 110 95 117 63 0 0 0 0
Punjab & Sind Bank 35 27 49 46 0 1* 0 0
State Bank of India 564 1217 1290 1279 0 0 0 0
UJCO Bank 45 60 61 42 0 0 0 0
Union Bank of India 37 60 78 50 0 0 0 0

Source: Public Sector Banks

Kstands fully recovered
™1 account which stipped info NPA stands upgraded to veqular in FY21-22
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Annexure 2

Number of loans of Rs. 100 crore or

more where the SARFAESI Act was

Number of loans of below Rs. 100 crore

Banks voked where the SARFAESI Act was invoked
FY19-20 | FY20-21|FY21-22| H1FY22-23 | FY19-20 | FY20-21 |FY21-22 | HIFY22-23
Bank of Baroda 17 13 10 4 17515 12,609| 15,357 7,194
Bank of India 1 1 1 1 2,550 124 864 990
Bank of Maharashtra 2 1 0 1 776 570 332 820
Canara Bank 0 0 0 O 12,740( 18,784 24,623 21,603
Central Bank of India 5 2 4 1] 13,469 4,125 10,148 438
Indian Bank 2 0 0 0 2,726 3,880 5,025 10,970
[ndian Overseas Bank 1 1 1 1 1,174 1,059 902 1,156
Punjab National Bank 7 2 3 21 18,069 20,236 30,623 29,194
Punjab & Sind Bank 2 0 0 0 1,448 1,824 2,426 1,521
State Bank of India 2 0 0 0 15,459 7,876 15,670 10,422
[JCO Bank 0 0 0 0 9,324 6,748 6,273 5,959
[Inion Bank of India 6 5 5 0 5,387 21,539| 13,685 5,286

Source: Public Sector Bank.s
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HATHY-1

EED 100 S TIF | Afereh T 6 witepa | Kt vrddte @ afvafa g seott <6 s
RO <hT TEAT
o | ot | ot | wenl foeite | o | et | ot | wenl et
% Ty EL) Tg EL EL) L EL]

19-20 | 20-21 | 21-22 22-23 19-20 | 20-21 | 21-22 22-23
S AT Teie] 622 615 679 243 0 0 0 0
EEdS IR e 80 59 47 27 0 0 0 0
ST AT TETSE 44 53 52 24 0 0 0 0
eheT] Sk 275 212 182 279 0 0 0 0
Hoo ok 3% 3T 26 41 53 35 0 0 0 0
HEREEED 138 115 118 92 0 0 0 0
FTST STETH S S 58 21 54 31 0 0 0 0
EEIEENEREED 110 95 117 63 0 0 0 0
USIT UE 5 59 35 27 49 46 0 1% 0 0
S T2 &b 504 1217|1290 1279 0 0 0 0
T 45 60 61 42 0 0 0 0
e < 87 60 78 50 0 0 0 0
e
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EEY 100 =TS TUY 3R IHW AT AHTH | 100 IS TUA U 7 0197 ek SHUI b
TRUT <hT GaT Aet, e et i, Fmm aert arferfam w6 e
arferferam 6t e foRa o Frar o
T | ot | o | ool ot | Toeite | o | ot | ool ot
g g g g ¥ g g g

19-20 | 20-21 | 21-22 22-23 19-20 | 20-21 | 21-22 22-23
Sk AT SEia] 17 13 10 4| 17,515] 12,609] 15357 7,194
Sk ST 3rEAT 1 1 1 1| 2,550 124 864 990
EEAS IR 2 1 0 1 776 570 832 820
T Sieh 0 0 0 0| 12,740 18,784 24,623 21,603
Hoo oo 3% 3T 5 2 4 1| 13,469 4,125( 10,148 438
HEPEECH 7 0 0 ol 2,726| 3880 5,025 10,970
HERERS [CIt ISR Ca 1 1 1 1| L174| 1,059 902 1,156
CEIEENERE-CT 7 2 3 2| 18,069 20236 30,623 29,194
EEIERCRE BE=Cd 2 0 0 0| 1.448| 1.824| 2426 1,521
T W2 dh 2 0 0 0| 15459 7.876| 15670 10,422
T 0 0 0 0| 9324 6,748 6,273 5,959
e 6 5 5 0| 5387 21,539| 13,685 5,286
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SHRI A.A. RAHIM: Sir, my question is regarding SARFAES| Act. Section 31(1)
provides that the provisions of the Act shall not apply to any security interest created
in agricultural land and the Courts have subsequently held that plantations will not
come under the purview of agricultural land. The cases of taking possession of the
only house of the marginal creditor have been reported recently. In these
circumstances, my question is: Would the Government consider amending the
provisions of the Act in this spirit to exempt security interest created upon sole
dwelling place?

S1. WFad fHeFRTE FR1S @ AT SUFHMRT 7819y, H Sqd ATEIH WUNE ®I 98
AT FTEdl § b e ofs & forg avthit gae 721 ot 81 NI, [k gae
¥ I8 4 8 % 3R te @G T & A | ©, A1 99 WX 98 T8l 'Kl o
AR WS 1 ) QHilded] & fo1q Srerar iR Wie ST & Hee § e gel 8,
el 8l

SHRI A.A. RAHIM: Sir, the Government may kindly consider this amendment. This is
my request. My second supplementary is this. There are many reports forthcoming
on many defaulters resorting to death by suicide due to their disability in servicing the
debts. In the light of Covid-19 related financial struggle of many of the citizens in the
country, is there any proposal to increase the number of months under the SARFAESI
Act to declare one's account as NPA?

S1. 4T fHeaTa &1 : 9¥, H 319 A1eqq | I8 S =redl g o A1 Je
#A & 7T A TAR A BIgd Ay 3sH 7 $ifds-19 & IR "SR
HRT' & ST T3 R SR o1 off| <t giaeamd < 78 €, #§ particularly
T FTE §1 THUHTAS & g 91e o g RIS 1 IR oG RIS $9Y O B
e &Y ot 39 €1 B ca daey & fog A Hifde & ofe¥ 50 BFIR IRIg T W
| AT Fferenait & e | Hifds # 758 DI 7S B

THE MINISTER OF FINANCE (SHRIMATI NIRMALA SITHARAMAN): Sir, | would like
to add that any Covid-related issue, which led to any kind of problem in the
repayment, was addressed at that time itself, by having very clearly brought about the
announcement of a moratorium, and also action was not be taken for problems which
had exclusively arisen out of Covid. Prior to that, if there had been an NPA, or, if
there was a claim which was being picked, or, well after the moratorium was lifted, if
there has been an action being taken, which is not due to Covid, it cannot be covered
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here. But, the fact remains that the problems, which arose during the Covid and
action taken during the Covid phase, were all covered by the moratorium which was
issued. No action has been taken on Covid-driven problem or during the Covid
phase. The suggestion made by the hon. Member, therefore, | would think, is null
and void.

Sl ISl o1 : STHHIIRT Hele, § s AT | H31 Sl | e 9redl § (&
famra =1 awi o wrdeie &4 7 1 89 BRis T 9 SR & b o1 fig g iR
foher 0T @ a¥ell B ©, F9T 3T SHHT RT o1 ?

S1. YR fFeRTE B37S : 7815, ¥E S 5% & 98 Rk 100 RS o9 aab foae
A e T B SR S Read) fat g3, 399 Sefia 81 PR AFHIY 9ewT 1
R BRIg BUA § HUX & TSR] A8 & <l H ST SH| Gl SUTe H1 G|

it Saauafey : e dwar 144.
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